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IN the: central AOdlNlSTRArri/C THIBUNAl \
PRINCIPAL BENCH ^

NEy DELHI,

IS- ■'I

OA-1654/95
n^-2191/95 Data of decisim 13,10,1^-JS

Hon'ble Shri N,V, Krishnan, Acting Chairman
Hon'ble Smt.Lakshmi Suamina than, Member (J)
Shri Anil Kuaar
S/o ShxL Maha Ran
R/o Village Gotra P.J.Khekrn,
Diat t, Meeru t(UP)
C/o 0-23, East of Kailaah
New Oelhi-.110065
(None for the applicant)

Vs.

Govt.of National Capital Territory
of Delhi
through
Commissioner of Police,
Police Headquarters,
I.P,Estate, Neu Dalhi-110002

• • • Applicant

Respond&nt

a R D E R fORAL^

(Hon'bls Shri N,U» Krishnan, Acting Chairman )

Ue had noted on 7-9-95, that it ap^e aibd to
us that the OA is barred by limitation and we wanted to

krrow why this should not be dismissed on the gi lund ef
pi f -

delay. Learned counsel for the applicant nrii|-" timw t.

produce some authority. No such authority was br joqht ti

our notice on 26,9,95. Today none is present.

In the circumstances, w.^ dismios the jA as

barred by limitation,

(Smt.Lakshmi Swaminethan)

Member (3)
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• V, KrishnaTi )

Acting Chairman
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